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For the Petitioner: Ms. Neha Rai and Ms. Spandana, Advocates

For the Respondent:  Mr. Kanan Dev Sharma, Advocate

ORDER

Ld. Counsel for the Petitioner as well as the Corporate Debtor are
present. In relation to compliance of the order dated 19.2.2018, Ld. Counsel

for the Petitioner seeks some more time to make the compliance.

However gn objection has been raised by the Ld. Counsel for the

Corporate Debtor that the compliance has not been made within a period of

7 days.

Ld. Counsel for the Pectitioner submits that there are circumstances
which necessitated delay in complying with the order of this Tribunal directing
to file the Bankers Certificate as well as other compliances of the order dated

19.2.2018. Let an affidavit be filed to this effect by the Petitioner.

To come up on 28.2.2018.
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